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Central AdniinistrativR Tribunal

Principal BenchrNew Del-hi

O.A. No. 1438/96

New Delhi this the 9th day of April 1997

Hon'ble Shr.i S.R.Adiae:. MemberCA)
Hon' bl e Dr . A.'Vedaval 1 i . Member(J)

Shri R.K. Lalwat,
S/o Late Shri Wool Chand,
R/o B-490,Delhi Administration Flat?,
Tiniarpur,Delhi . Applicant

(By Advocate: Mrs Heera Chhibber)

Versus

1. Union of India

through Lt.Governor,
Raj Niwas Marg,
Del hi.

7. Chief Secretary,
Government of N.C;T. of Delhi
5.Sham Nath Marg,
Del hi.

3. Commissioner Sales Tax,.
Sales Tax House, M.S.O.Building,
I.P.Estate. New Delhi ^Respondents

(By Advocate: Shri Rajinder Pandita)

ORDFR(Oral)

By Hon'ble Shri S.R.Adige, Mefiiber(A)

The applicant who helonq<; to DASS Cadre ha^

irnpugned the order da'ted 3.'^..96 placing him under susnen«*.inn in

accordance with the provisions of Rule-10 (2) CCS fCCA) RuIp--;

1965.

/

2. From respondent's reply it appear?, that

applicant alongwith others was suspended, pursuanf to a raid

conducted-by the CBI , on . 13.11.95. in Rikri Kar fihawan aiid'

attached offices during the course of which .five novairnment

servants including thf?!"^ appl icant were suspected to hn in
i 'T

possession of money disproprotionate to their /.noM^JSourcpi of

income, although these are denied by" the applicant.



(2)

3. App1icant:'s Counsel Mrs Chhibber contends that

despite the suspension order having hp.pn i<^sued as b;^rk on

3.1.96,50 far no ch;=irge sheet has been filed in this ca'̂ e and

the appTicant is continuing to be kept under suspension,wit hou 1;

reasons.

4, Tn this connection Mrs Chhibber had also

contended that the CBI had advised the respondents department,

that they had no material to proceed against the applicant in a

criminal case and on that basis she had prayed for a direction

to the respondents to withdraw the suspension order.

Respondent's counsel Shri Pandita ha-: however invited nur

attention to the letter dated 24.2.97 from the respondents

department addressed to him-which is taken on record and which

states that till dat'e they have not received any

information/communication frora the CBl to the effect that they

had no material to proceed against the applicant.

5. Mrs. Chhibber ha^ al-^o invited our attention

to the respondents department's office order dated ' 71 •3.,

whereby the suspension of the'four other Government emplovfe^..

who were also suspended pursuant to the CEI raid has bpen

revoked^ and asserts that i'n the light of that fact there is no

justification for continuance of applicant's suspension. m

this connection she invites our attention to the instructions

of Government of N.C.T.of Delhi relatifiQ to continuation of

suspension and also to the general instructions br the rsuhject

contained in Chapter-ITT of Swatny's rojnpil.ation of CCS (CCA;
i ' ' ! I
I

Rules- Particular attention has been invited to: those poripon*
j I ? '

of the instructions whprsin it has been jstaiied that, syen tnoug*"i
• t

suspension may not be considered as a

constitute a very great hardship for <?

A

punishtneni", • it dops
\

Govt. servant and in
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fairness to him, it is essential to ensure that this period is

"y reduced to the 'barest frininiuni and further that every effort

shouTd be made to file a charge -shpet within three months and

in case it has not been possible to do so, the Disciplinary

Authority sh"ould report the matter to the next Higher Authority

to explain the delay. She has emphasised that despite the

passing of over 16 months since the applicant was suspended^ no

charge sheet against the applicant has been filed as yet.

6. In the background of what"has been stated

above these this OA is disposed of with a direction that in the

•event applicant makes a ' self-contained representation to

respondents within two weeks from today, they will ron=;ider the

prayer contained therein^and will pas*^. a detailed speaking and

• reasoned order thereon in accordance with law-within two months

of its receipt.

7. The O.A, stands disposed of accordingly. No

• costs.

cc.

V f-
(Dr.A.Vedavall i) (S.. Adl^ge) /

Member(J) Member(A)


